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.1. Ae. S. Abdul Rassac
2. m. Ae SvreedeVi'
3. Smt. Me Remadevi and

4, Ke Ne Sura ~ _ ~ Applicants’

VSe

1. ChLef General Manager
Telecommunications, Kerala
Circle, Trivandrum-33

2. Senior Superintendent ef
Telegraph Traffic, Ernakulam
Divisien, Cechin-16

3.,Supd£: Telegraph Traffic,
Ernakulam Divisien, Cochin-16

4, Supdt., Central Telegraph Office,
Cochin~16 ' L

5. Principal (AE Incharge) Circle
Telecommunications Training
Centre, Housing Board Building
Trivandrum

6. Ae. Ne Kumaran, Telegraphist. s
Central Telegraph Office, Cochin-16

7« Kume Ko'Ja alakshr Telegraphist, ,
Central Telegraph Office, Cochin-16 -

8. Smt. Mary Abraham, Telegraghist,
Central Telegraph office, Cochin-16

9. Kume M. K. Shoba, Telegraphist,
Central Telegraph Office, Cochin=16 Respondents

M/se Pe V. Madhavan Nambiar Connsel for the
' & C+ S. Ramanathan applicants
Mr. P Sénthosh Kumar, ACGSC . Counsel for

\ R1tes5
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JUDGMENT
HON'BLE SHRI N. DHAI ICIAL ME

Four senior telegraphists working in the Central

- Telegraphic office, Cochin approached this Tribunal with

4

'the fellowing prayerss

(1) Declare that the applicants. are entitled for
- Morse Telegraphy Training in Hindi as they

are being Senlor telegraphists.

(1i) Direct the secondland third respondents to

- -send up the names of the applicants feor Morse
Telegraphy Training in Hindi to the Sth
respondent in the above matter, and alse
direct the 5th respondent te give.training
te them under his guidance and

(1ii) Issue such other orders or directions as
this Hen'ble Tribunal deems fit and preper
,‘in the c1rcumstances of the casee.

2. 'They have-alse prayed for an interim direction

to send them for the training for é period éf thtee

menﬁﬁSWhich Started on 4.6.90 at the 5th respondent's

office. 1In support of their case for interim direction

.an affidavit was alse filed en 8th June._1990.

According to the applicants they are- senior Telegraphists

eligible te be deputed for training in preference teo

the persons already sent for the training. They have

'. -.in ' . . .
stated g?fidavit xxxixkx> that there are enough space

available for accommodating them even at this late

stage because the rules previde that the persen whe

' is attending the training can absent for ten days.

So the delay in joining the training cannet be a
reason to deny permission to the applicants.

3. The respondents havevfiled a feply in fhis case

en 13.6.90 preducing Annexure R-1 dated 19.5.1990.

.and stating sufficient justification for overloocking



-3 -

the seniority of the épplicants and sending tﬁeir
juniors for the present training. Accérding te
Annexure 3-1 letter of the General Manager Telecém.
qéted 19.5.1990, those who have already undergene
training in Biscriptual ieleprinters can be prefer?ed-
Ih¢ fact according te the respondents ixxkxxit twe
of thé applicants requested thatvthey may be segé.for

the.above trainihg only at a late¥ datee They have r
.also submitﬁed that thére is neo space for accommedating
the additional candidates. Frem 1973 onwards, the
number of trainegs sent for this training never
exceedéd beyond twenty eﬁe. There will be administrative
difficulty in accommodatigg the applicants in the
present training which was started with the existing
facilities. If_an'interim order is passed directing
ﬁé accomﬁ@daté the appiicants alse, the respondents
will be compelled te appoint One more Instructor.
They;fﬁrﬁher submitted that the next trdining is to
eOmmence ol 27.8.1990 for which the question of
sending the applicants for training can be considered.
4e .HaVing heard the arguments of the learned couﬁsal
appearing on both sides and perusing the relevant
records we are satisfied that the grant’ofvinterim
Vrelief will in effect be granting the main relief
prayed for in the O.A. itself. Hence, we have decided

to hear the 0.A. itself and pass final orders.
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" 5« Admittedly the applicants are seniors to the
pefsens‘already sent.f@r,the Morse Telegraphy Traiéniﬁg
'which cem@encea on 4.6.1990. They are alse fully :
eligible for béing deputed te the present training. Butv
'according to the reép@ndepts they were not sent for
£he’training in view of Annexuré.R;l, which as indicated
,aboVe,kgive; jugtification far ever-l@eking the right
of séniers for sending te the thtee months t#aining »
when they had not undergene Biscriptual training.
Sinqe.the training had already commenced and thers are
no adéquaﬁe and sufficient facilitiés for accemmodating
the appliéants for training in the present batch, we
are of the view that the applicants cannot be granted
the réliefs as prayed. for in the O.At But;we think
the caée can be disposed of with the dir;ctien iﬁ the
light ef the eeunter affidavit that.the respondents
‘w@gld consider the casé of the applicants for the
training in the next b&tch yhich‘commences‘on 2748490,
Accafdingly, we leSg the Oriémnal Applicatieﬁ
‘with the follewing directionss
i) Th; applicants shall be includedlin‘the list
of can&idétes for Morse Telegraphy Training
in Hindi ﬁo commence en 27,8.90, if they haée
no lggai disquélifiéatien under rules.
i1) The applicants shall have liberty te submit
| represen;:atian befor the ‘first respondent

stating all details of their grievances

¥
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about the loss &f menetary benefits and other
% of - 'they > & 4
service benefits/Wbichzare deprived tnbthem/on
account of the non-inclusion of their namegin
the present batch which cemmenced on 4.6.90.

(iii} If such a répresentation is filed within a

week from teday the first feSpendeﬁt shall
) \

dispose of the séme as expeditiously as

possible at any raﬁe within a_périod of sii

weeks from the date pf'réceipt of thg same'

éfter giyigg them aniepportunity of being

héard.‘ |

Ge The applicatién is disposed of as above but

without any erder as ‘to cests.

: MV@% | €690

Judicial Member Vice Chairman
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